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' MATTERS UNDER RULE 377

(i) REPORTED DELAY IN SANCTIONING

FRESH INSTALMENTS OF DEARNESS

ALLOWANCE TO CENTRAL (GOVERNMENT
EMPLOYEES
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have given a
different notice on this and there-
fore I beg of you to give me a little
time, as what has been typeq and
pushed into my Hands by your
Secretariat. .

MR. SPEAKER: I would like you
to read this thing, which hag been
handeg over to me.

SHRI JYOTIRMOY BOSU: What
about my Adjournment Motion?

MR. SPEAKER: No. That has
been disallowed.

SHRI JYOTIRMOY BOSU: But
I have walso given notice that.. .

MR. SPEAKER:. Thig is what you
have given me. It js in print and I
would like you to read this.
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(ii) RESUMPTION OF CIVILIAN
NATIONAL AWARDsS

SHR] JYOTIRMOY BOSU: We
note with dismay that the Govern-
ment has started giving civilian
national awardg which were abolished
by the previougs Government, “This
step offends the provisions of Article
18 of the Constitution. The inter-
pretation of the said article clearly
shows that it prohibits the grant of
civilian titles. Thig would be con-
trary to the provisiong of the said
article in letter and in spirit. The
Government have np authority to
violate specific provisions of the Con-
stitution without amending it. The
previous Government abolisheq it
after taking the advice of the Attor-
ney-General ang on the basis of that
advice, Government order was issued.

In view of above a clear clarifica-
tion from the Prime Minister is
necessary which should be based on
the advice of the Attorney General.

(iii) SCANTY ALLOCATION OF HARD
CorkE 10 TamriL Nabu

SHRI S. A. DORAI SEBASTIAN
(Karur): The scanty and negligible
allocatiop of hard coke during 1977,
1978 ang 1979, i€, only 30 per cent
of the total monthly requirements of
SSI units, has led to the temporary
closure of 400 foundry units throw-
ing vut of employment 5 few thou-
sands of workers. While Delhi got an
allotment of 100 wagons, Tamil Nadu
got only 65 wagons. The consump-
tion of hard coke ig directly related
to the consumption of pig iron. Tamil
Nadu has got 43, 295 MTs of pig iron
in comparison with 14, 472 MTs
allotted to Delhi and 100 wagong for
carrying hard coke, Tamil Nadu
should have got at least 300 wagons,
The details of such irrational alloca-
tion of wagong can be verified from
letter No. TC(A)/69/Hard . Coke/
Ptvi dated 27th August 1979 of the
Railway Board.

1 would like to point out 'that,
while there hag been a ten-fold in-
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